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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Wit Petition(Civil) No.13/2004( For Prelimnary Hearing )

KANTI DEVI & ANR Petitioner (s)
VERSUS

UNION OF I NDI A & ORS. Respondent (s)

(Wth prayer for interimrelief)
( Wth Appln(s). for ex-Parte stay )
( Wth Ofice Report )

Date : 15/01/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE R C. LAHOTI
HON BLE MR JUSTI CE ASHOK BHAN
HON BLE MR JUSTI CE B. P. S| NGH

For Petitioner (s)M. S. Bal akrishnan, Sr. Adv.
Ms. Revat hy Raghavan, Adv.

For Respondent (s)

UPON bei ng nmentioned by the counsel the Court nmade the foll ow ng
ORDER

Taken on board.

I ssue notice in the petition for special |eave as also on the prayer for the grant of interim
relief.

Tag with WP. (C) No. 541/2002.
Until further orders, it is directed that status quo in the nmatter of possession over the resi

dential prem ses shall be nmintained and any ot her property for which possession has been take
n shall not be put to sale.

KALYANI
(RADHA R BHATI A)
COURT MASTER



